THE REPRESENTATION OF THE PEOPLE
(AMENDMENT) -ACT, 1956 N ~ §

No. 2 oF 1956 -

An Act further to amend the Representatlon of the People Act |
1950, and to make certain consequential amendments in the
Government of Part C States Act, 1951.

[1s.t March, 1956]

BE it enacted by Parliament in the Seventh Year of the Republlc a
of Indla as follows:—

Short title, " 1. This Act may be called the Representa’uon of the People_
(Amendment) Act, - 1956. .

-Amen_c}ment 2. In section -2 of the 'Representation of the People Act, 1950 43 of 1950.
-of section 2. (hereafter in this Act referred to as the prmmpal Act), in sub-section

(D |
_ (a) in clause (b), for the words and figure “by order made
 under section 97, the words “by law” shall be supstituted;

- (b) in clause (cc), for the words “Counecil of States” - the
Words “electoral college”‘ shall be substltuted
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. (c) in clause )y for the words and. ﬁgure “by sectlon 6 or
P T by order mdde thereunder", the words :
e tuted TR 5

(d) after clause (h), the followmg clause shall be added at’
the end, -namely :— ° :

“(1y ‘State Government’, in relatlon to a Part C Staie,
- means the Lieutenant-Governor or Chief Comimissioner’
thereof.”. ' ‘ :

3. In section. 3A of the principal Act sub-sectlon (2) shall be Amendment
; omitte d Of:\ section
i . . - . 3 *

4. Section 5 of the principai Act shall be omitted.

Onmission of
section 3.

O 5. Section 8 of the principal Act shall be omitted. o Omission of
. o : ) . . ) -secuon 8.

B . 6. In section 9 of the prinéipal Act, in clause (@), after the words Amendment
N “each Styted; the words “specified iffithe Second Schedule” shall be of section g.

‘inserted. .
( S 7. In section 12 of the prlnclpal Act, the Words and figures Amendment
F “secticn 6, sectlon 9 or” shall be omitted. , , ‘I’g section
8. In sectlon 13 of the principal Act— " Amendment -
of section

(a) sub-section (1) and sub-section (2) shall be omltted and ;,,

(b) in sub-section~ (3), the . words and figures “section 6,

section 9” shall be oglitte'd. _ . .
- 9. After Part II of the principal Act, the followmg Parts ‘shall 1psertion of
be inserted, namely - new alr’lzarts
| “PART II-A B,
OFFICERS ‘ '

13A. (1) There shall be for each State a chief electoral officer . . -
‘who shall be such officer of Government as the Election Commis- electoral
sion may, in consultation with that Government, d951gnate or officers.
nommate in this behalf. -

(2) Subject to the supermtendence direction and contr01 of
the Election Commission, the chief electoral officer shall super-
vise the preparation, revision and. correctlon, of all eleetoral
, L rolls in the State ynder thlS Act, :
1512 M of Law-—-52‘
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shall e
‘prepared and révised by an electoral. registration officer who
shall be such officer of Government or of ‘a local authority as
the Election Commission may, in constiltation with the Govern-
- ment of the State in which the constituency is s1tuated designate
or nomlnate 1n ‘this behalf.

(2) An electoral reglstration officer may, subject to any
prescribed restrictions, employ such persons as he thinks fit for
- the preparation and revision of the electoral roll for the
constituency. :

13C. (1) The Election Commission may appoint one or more '

persons as assistant electoral registration officers to assist any
electoral registration officer in the performance of his functions.

(2) Every assistant electoral registration officer shall,
subject to the control of the electoral registration officer, be

competent to perform all or any of the functions of the electoral -

re glstratlon oﬁicer
- PART II-B

ELECTORAL ROLLS FOR PARLIAMENTARY CONSTITUENCIES

N 13D. The electoral roll for every'parliamentary constituency -
.shall consist of the electoral rolls of so much of the assembly

- constituencies or, as the case may be, electoral college constitu-

encies as are comprised within that parhamentary constituency; -
and it shall not be necessary to prepare or revise separately the

electoral roll for any parhamentary constltuency

o

10 In Part III ‘of the principal Act, for the headmg, the followmg

headmg shall be substituted, namely —

be

“ELECTORAL ROLLS FOR ASSEMBLY AND ELECTORAL COLLEGE

CONSTITUENCIES”

"1 ¥or section 14 of the principal Act, the followmg SeCtIOn shall -

substituted, namely: —

“14. In this Part unless the context otherwise requires,—

(a) ‘constituency’ means an assembly constltuenCy or an
electoral college constltuency,

(b) ‘qualifying date, in relation fo the preparatlon or
revision of every electoral roll under this Par{, Means the

N
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1st day of. March of the year in which. it is so prepared or
revrsed »,

12. In section 17 of the principal Act after thé word feppsti- f}‘;:;?;ge?;_
~ tuency’, the words ‘in the same State’ shall be 1nserted ) B

13. For section 19 of the pr1nc1pal Act the followmg sectlon skiall Substitution
of new sec~
be substltuted namely -~

. tion. 19.

“19" Subject to the foregoing provisions of th1s Part every Conditions of
person who, on the quahfymg date— registrasion.

(a) is not less than 21 years of ag‘e,v and
(b) is ordinarily resident in a ACOnst'ituency,

. shall be entitled to be registered in the -eleutoral roll for that
.constituency.”.

- 14. Insection 20 of the principal Act— Amendment

of section 20,
(a) for sub-section (3), the following sub—scctmn shall be

substituted, namely : —

“3) A member of the armed forces of the Union shall
be deemed to be ordinarily resident on ‘any date in the
constituency in which, but for his service in the armed
forces, he would have been ordinarily - resident on that
date.”; : : '

(b) in sub-section (4), the words “durmg any period or”
and the words “during that period or” shall be omitted;

(e) in sub sect1on (5), the words “durmg any perlod or” shall
“be omitted; . :

(d) in sub-section (6), the words “dur_ing any period” and
. the words “during that period” shall be‘ ornitted; and

(e) sub-section (7) shall be om1tted

15. For sections 21 to 25 of the. pr1nc1pa1 Act the followmg sec- Substitution
- tions shall be substituted, namely:— of new sec-
- sections 21

o ’ o . to 2s.
“21. (1) The electoral roll for each constituency shall be Preparation
prepared in the prescribed manner by reférence to the quaillfymg and revision

of elactoral
date and shall come into force 1mmed1ate1y upon its final publi- rolts.

cation in acco_rdance ‘with the rules m_ede under ghls Act.

- (2) The said electoral roll shall thereafter be revised in
every subsequent year in the prescribed manner by reference to--
. the quahfymg -date:

— .-—»» L e e

tion for sec~ *
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~ Provided thet if for any reason the electoral roll is not

revised in any year the validity or continued operation of the
electoral roll shall not thereby be affected

(3) NotW1thstand1ng anythmg contalned in sub section (2) eSS

the Election Commission may at any time, for reasons to be
recorded, direct a special revision of the electoral roll for any
constltuency or part of a constituency in such manner as 1t may

~ think fit:

Provided that subject to the other plovisions of this Act'
the electoral roll Jor the constituency, as in force at the time
of the issue ol any such direction, shall continue to be in force
until the completion of the special revision so directed.

22. (1) The electoral regié_’cration officer for a constituency,
on application made to him for the correction of an existing
entry in the -electoral roll of the constituency, shall, if he is
satisfied after such inquiry as he thinks fit, that the enfry relates
to the applicant and is erroneous or defective in any particular,
amend the entry accordingly.

(2) Any person whose name is entered in the electoral roll
of a constituency may apply to the electoral registration officer

~ for transposing the entry to another place in the same electora:

roll and if the electoral registration officer, after making such
enquiry as he thinks fit, is satisfied that the applicant is entitled
to have his name shown in that other place, he shail amend the

 electoral roll accordingly.

23. (1) Any person whose name is not included in the
electoral roll of a constituency may apply in the manner herein-
after provided for the inclusion of his name in that roll.

v (2) Where an application under sub-section (1) is made at.

any time after the issue of a notification calling upon that consti-
tuency or the parliamentary constituency within which that
constituency is comprised, to elect a. member or members and
befor¢ the completion of that election, it shall be made to the

chief electoral officer; and in any other case, it shall be made -

to tnz electoral registration officer of that constituency.

&3] The chief electoral officer or, as the case may be, the
electoral registration officer shall, if satisfied that the applicant
is entitled to be registered in the electoral roll, direct his name

-to be 1nc1uded therein:

Prov1ded that if the applicant is registered in the electoral

roll of any other constituency in the same State, the chief elec-.

toral officer or, as the case may be, the electoral registration

s

At
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officer shall inform ‘the electoral reglstratlon officer of . that-
constltuency and that officer shall, on receipt of the information. -
ff the apphcant’s name from that electoral roll

. (4 7. Where an apphca‘aon made under thls sectron is. rejected '

an appeal shall lie within such tlme and in  such manner as may -
~ be prescribed— o :

‘ (@) to ‘Vthe chief electoral ofﬁcer, where the application®
is rejected by the electoral registration officer; and
(b) to the Election Commission, where the- apphcatmn
is rejected by the chief clectoral officer. .

(5) Every application and ‘appeal under this section shall be
accompanied by the prereribed. fee which shall’ in no case be

refunded.”. ,
16. In Part IV of the principal Act, for the headlng, the follow- sypstitution
ing heading shall be substituted, namely:— of new head-
] ing for the .
: « T .- heading of
. ELECTORAL ROLLS FOR COUNCIL CONSTITUENCIES”. Part IV.

17. Section 26 of the principal Act shall be omitted. Omission of
section 26,
18. In section 27 of the principal Act,— Amendment

of section 27.
(a) for sub-section (2), the following sub-section shall ‘be

- substltuted namely: —

-

“(2) For the purpose of elections to the Legislative
Council of a State in any local authorities’ constituency—

(@) the electorate shall consist of members of such
local authorities exercising jurisdiction in any place or
area within the limits of that.constituency as are speci-
fied in relation to that State in the Fourth Schedule;

, o (b) every member of each such local author1ty
' within a local authorities’ constituency shall be entitled
to be registered in the electoral roll for that constltu—

ency; : ‘

(¢) the electoral registration officer for every loca]
‘authorities’ constituency shall maintain in his office
in the prescribed manner and form the electoral roll for
that constituency corrected- up-to-date; '

(d) in order to enable the electoral registration
officer to maintain the electoral roll corrected up—to -date,. ~
§ o " the chief executive officer of every local authority (by

: whatever designation such officer may be known) shall
" immediately inform the electoral registration officer




mpvysa 343 1000

' ‘—;'3 l

414 Represenftatzon of ‘the People (Amendment) g faer 2 -

about every change 1n the membershlp of that local
authority; and the electoral registration officer shall, on

‘receipt of the 1nf_ormat1on strike off from the ‘eléctoral )
roll the names of persons who have ceased-to be, and in-

clude therein the names of persons who have become
members of ‘that local authority; and

(e) the provisions of sectiong 15, 16, 18, 22 and 23

shall apply in relation to local authorities’ const1tuenc1es
as they apply in relation to assembly constituencies.”

(b) for sub- section (4), the followmg sub-section shall be
substituted, namely:— ;

“(4) The provisions of sections 15, 16, 18, 21, 22 and 23
shall apply in relation to graduates’ constituencies and
teachers’ constituencies as they apply in relation to
assembly constituencies.”’; '

(¢) in sub-section (5), clause (a) shall be omitted, and
clauses (b) and (c) shall be re-lettered respectlvely as clauses

(@) and (b); : ,
(d) for sub-section (6), the following sub-section shall be

substltuted namely:—
“(6) For the purposes of sub-sections (4) and (5) the
qualifying date shall be the 1st day of January of the year
‘ in which the electoral roll is prepared or revised.”,

Amendment  19. In section 27A of the principal Act, in sub-section (1), the

cf;/.A. section words “or group of States” and the proviso shall be omitted.

Amendment -~ 20. In seGtions 27B and 27C of the principal Act, for the words

of  sections «;

2B and Council of States constituencies” wherever they occur, the Words

27C.  “electoral college constituencies” shall be subst1tuted

PN

0m§55i0n-°f' 21. Section 27E of the prineipal Act shall be omitted.

section 27E.

Omission of 22. Section 27F of the principal Act‘shall be omitted.

section 27F.

Amendment - 23. In section 27H of the pr1nc1pa1 Act, the words “or group of

of  section Qiajeg” shall be om1tted
27H.

Amend.nent 24. In section 28 of the principal Act,—

- of section 28.

(¢) in sub-section (%), for clause (h), the following clause
shall be substituted, ’namely'—

“(h) the reV1s1on and correctlon -of electoral rolls and
inclusion of names therein;” ; and '
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; (b) after sub-section (2), the following sub-section shall be
mserted ‘namely:~— -

© “(3) All rules made under thls Act shall as soon as may
be after they.are made, be laid-for not less than thirty days
before both Houses of Parhament and shall be subject to
such modifications-as Parliament may make during the ses-.

sion in which they are so laid or the session immediately
following.”. - :

25. For section 29 of the principal Act, the followmg section shall Substitution ¢
be . substltuted namely:— of new sec-
tion for sec-

_ tion 29.

“29. Every local authority in a State shall, when so requested g4 of 10cal
by the chief electoral officer of the State make available to any authotiti?rs to -
electoral registration officer such staff as may be necessary for oo, Jade

_ available,
the performance of any duties in connection with the prepara- e
tion and revision of electoral rolls.”.

26. In the Fourth Schedule to theprincipal Act— Amendment

- ‘of the Fourt'
Schedule,

(a) under the sub-heading “Bihar”, ‘item “5. The Patna
Administration Committee” shall be omitted;

(b) under the sub-heading “Madras”, in item 4, for the
words “Major Panchayats”, the words and figure “Class I’
Panchayats” shall be substituted; and

(¢) under the sub-heading “Punjab”, 1tern “4," Small Town
Commlttees” shall be omitted.

© 27. The Sixth and Seventh Schedules to the principal Act shall Omission of

the Sixth
be omitted. , : _ . and Seventh
: Schedules.

28. In the Government of Part C.States Act, 1951,—

N

Consequen- .
tial amend-

. . : - . . ments in the
(@) in section 2,— . . Government
’ of Part C
. ) States Act,
(%) in sub-section (1), in clause (b), for the words, 1951

brackets and figures “by order made under sub-section (2)
of section 4”, the words “by law” shall be substituted;

(i) sub-section (2) shall be omitted;
‘(b) in section 4, sub-section (1) shall be dmitted;
(¢) section 6 shall be omitted; '
(d) the First and Second Schedules shall be omitted.

29. The Representation of the People (Amendment) Ordinance, Repeal of

1955, is hereby repealed. - : ;)g(ti_xrll;xgc;e




